C. A No. 2218 OF 1999

| TEM No. 6 Court No. 1 SECTI ON XI A
AN MATTER
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS
I.A. No. 10 In Gvil Appeal No.2218/1999
SQUTH MALABAR GRAM N BANK
VERSUS

CO- ORD. COWM TTE OF S. M G B. EMP. UNI ON&ORS
( For directions )

Appel I ant (s)

Respondent (s)

Wth I.A No.2 In WP(C) No. 516/ 2000- ( For directioons and office report)

Date : 25/11/2002 These matters were called on for hearing today.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR JUSTI CE K. G BALAKRI SHNAN
HON BLE MR. JUSTICE S.B. SINHA
For Appellant (s) M. T.V. Ratnam Adv.
in CA 2218 M. K. Subba Rao, Adv.
in WP(C) 516 M. Barun Kumar Sinha, Adv.
M. Manoj Kumar, Adv.
M. B.K Satija, Adv.
For Respondent (s)
[ appl i cant M. S.K Dhol akia, Sr.Adv.
M. C K Sasi, Adv.
ua M. Ashok K. Srivastava, Adv.
Ms. Sushma Suri, Adv.
Ms. Malini Poduval , Adv.
M. B.K Pal, Adv.

UPON hearing counsel the Court nade the foll ow ng
ORDER

Learned counsel for the applicants seeks perm ssion
to withdraw these interlocutory applicatins. The prayer

is allowed.

I.A - No.10 in C A No.2218/1999 & I|.A No.2
WP( C) No. 516/ 2000 are di sm ssed as wi t hdrawn.
. SP1

Sarita (Suneet Bal a Shar ma)
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